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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

/ (Special Original Jurisdiction)

WEDNESDAY,THE TWENTY FOURTH DAY OF DECEIMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE MRS JUSTICE SUREPALLI NANDA

/'
WRIT PETITION NO: 38463 OF 2025

Between:

1. P.Raj Varun S/o p.Sasi Bharath (Student Ro.ll No..: 21g3146651l,
Aged:22, R/o.H.No.: t}_.,-331/60, Flat no: G_3, Srisai Datta Nivas

Appartments, Dattatreya Colony, AsifNagar, Hyderabad,
Tela ngana-50OO28.

2. Balka Viswa S/o Balka Ravinder,Roll No.: ZLa3lAt2O6), Aged: 22
R/o.H.No. 6-L-t67 / 1, Metpa[y, Jagitiat_ 50S325

3. Baddam Jahnavi, D/o Baddam Chandra Reddy
Roll No.: 21831A7205,Aged:22 _ R/o.H.No.: plot no 164, Road no 1,

Shivam hills, Bagh Hayat Nagar, Rangareddy _ 5OL5O5
4. Emmadi Vamshi Krishna S/o E CHAKRAaapANt * (Student Roll No..:

21831A055 U,Aged: 22 _ R/o.H.No.: 7 _106/ Bt (v) Keshavapatnam,
(M) Shankarapatnam, (D) Karimnagar, pin :5O5490

5. Julakdnti Swarnalatha D/o Shivalingam (Student.Roll No..:
21831AO45S),Aged: 21 _ R/o.H.No.: I_56/t_L,Manneguda, pudur,
Vikarabad 5011O1

' 6. Battu Vasanth Naik S/o Batty Rambabu (Student Roll No..:
2183 1AO5Z0),Aged: 22_ R/o. H. No. : LL_Z}-ZZS6 / C,canesh nagar,
Warangal, (506002), Telangana

7. Chennagani Deekshitha D/o Chennagani Narayana (Student Roll
No..: 2183140534),Aged: 22 _ R/o.H.No.: 9_164, Sai Maruthi nagar
Boduppal Hyderabad 5OOO92.

8. Abhinav NethiS/o Srikanth Nethi * (Student Roll No..:
21831405031,Aged: 22- R/o. H. No. : 1'Z-It -L662 / t,Jarnai Osmania,
Ambernagar, Hyderabad, SOOO44.

9. Kurahota Sachin S/o Vijay Kumar (Student Ro No..:
27832AGZ3S\,Aged: ZZ - R/o.H.No.: 9-29, Mancherial, Telangana,
GosevamandaI road (5042Og)
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10. Kavali Rahul Naidu S/o K.Venkata Swamy St r lent Roll No..:
21831A6230),Aged: 22 - R/o.H.No.: 2_3_603/3 t/2L/25 patet Nagar,
Amberpet, Hyderabad 500O13

11. Tulasi D/o Kasna Student Roll No..: 21831A(:  ?.,Aged 22 -
R/o.H.No.: 6-59, Ruplathanda; Ragadapa, Th J uraram, Nalgonda
508355

12. Medisetty Shivani D/o MedisettV prakash, S:L dent Roll No..:
2183140582),A ged : 22 R/o. H.No. : t4-7ZZ/ ?-, : hadnagar,
Rangareddy

Distric, Telangana 509216.

13. Vishlavath Shirisha D/o Vishlavath hari, Stuct nt Roll No..:
21831A05 DT,Aged: 23 - R/o.H.No.: C-407, Ga-r lhidham, Hemajipur,
Mahabubnagar, Pincode: 509001

14. Bellampally Niharika D/o Bellampally Madhr, ;tudent Roll No..:
2l83lA72O9,AEed:22 - R/o.H.No.: Z-6L/t, Nl rarsha nagar,
Chennur, Mancherial, Tela ngan a-504201

15. Mohammed Asaduddin S/o Mohammed Anr r ,rruddin * [Strdent
Roll No..:21831A05C0),Aged:25 - R/o.H.No. Il_No 5_10/3,
Mahakalinagar, lbrahimpatnam, Ranga Redd\, )istrict 50150G

16. Gantekampu Sai Nikhil S/o Gantekampu Srin r as * (Student Roll
No..: 22835A0508),Aged: 22 - R/o.H.No.: 5,Ltt \8/3Shanthi Nagar
Nalgonda 508001

77. Pedda Shruthika D/o pedda Sudhakar, Studerr Roll No..:
21837A6247,Aged: 22 R/o. H. N o.: Z_Z-17O3/91( , Sanjeevaiah nagar
Tilak Nagar Hyderabad 500013

18. Gaddam Sumanth Kumar S/o Gaddam Ravi, S t rdent Roll No..:
21831A055 2,Aged: 21 - R/o.H.No.; H No 1_11:, Shivaji Nagar,
choutuppal, Te la nga n a - 50g 2 5 2

19. Vishal Nandala S/o layi Kumar N,Student Rol ,1o..:
' )1,/

22835A05i.4,Aged : {/o.H.No. : 6-4_436/ 4, Bho t; kpur,
Secunderabad, 500080

20. Kanchanapally Shashivardhan S/o K.praveen,S udent Roll No..:
21831A0584,Aged:21 R/o.H.No.: Doctors Cok,r y, Road No_1,
50003s
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21, Maddela pooja D/o Maddela Ganesh (Student Roll No..:

21831A1228)Aged: 22 _ R/o.H .No.:3/LZ, Vombay colony,
Mailardevpally, Rajendra. Nag ar, 5OOO77.

22. Muthineni Harshith S/o Muthineni Thirupathi rao (Student Roll
No..: 21831A05C4,Aged: 22 - R/o.H.No.: Hno. 1_32, Choutapalli,
Akkannapalli, Siddipet District. 505466

23. Chintalakuntla Navadeep S/o Ga ngadhar,Student Roll No..:
21831A0537,A9ed: 22 . R/o.H.N o. : 2_LO6/ t,SC-Colony,
Thippannapet (5O5529),Mandal and District, Jagityal.

24. Kannam Uday Kumar S/o K. Rama Swamy,Student Roll No..:
22835A0510,Ag.u, 4/o. s.wo., 3-38,A,";";;;; nagar, Boinpaue,
Rajanna Sircilla, 505524.

25. Kaveti Harini D/o Kaveti Murali Mohan (Student Roll No..:
2 183 1A6637),A ge d :. 22 . R/o. H. No. : t6-t_24 / 306 I al 1, Saidabad
colony, Hyderabad, 500059

26. Boggavarapu vasavi D/o Boggavarapu subbaRamaiah (student
Roll No..: 2183lAOS27),Aged: Z1 _ R/o.H.No.: 6_Z-tZ3l./AL4lL,W
Colony, Hyderabad Road, Nalgonda 50g001

27. Bolli Sai Teja S/o Bolli Balaswamy (Student Ro[ No..: 2183146615)
,Aged:22 - R/o.H.No.: 3-143/t, Gummadam(v), Febbair(m),
Wanaparthy(d), Telangana, 509104

28. Koppu sravani D/o Koppu babu (Student Roll No..:

^, 2183LAO594),Aged: 22 _ R/o.H.No.: 7_335/B, tbrahimpatnam(vill)
ibrahimpatnam (Mdl), Rangareddy district_5o1506

29. Kamatam Dharani D/o Kamatam Srinivas + (Student Roll No..:
2L83tA1.22Zl,Aged: 22 - R/o.H.No.: HNO: 4-9-77 6/12 Roadno_2
phase-1- yellareddy colony Hayathnagar Hyderabad- 5O1505

30. Mekala Vaishali Gopal D/o Mekala Gopal * (Student Roll No..:
21831AO584),A ged: 22 - R/o.H.No.: LL_3_664/ 4Ta,sanjeevapuram,
Parsigufta, Secunderabad, Telangana, S00061

31.' Budde Rachana D/o Budde Subhash (Student Roll No..:
21831AO529) ,Aged:22- R/o.H.No.: 6_12, Hanuman temple, Saloora
VillAged:, Bodhan Mandal, Nizamabad

32. Kande Shyam pranav S/o Kande Ravindar (student Rolt No.:

-.J/-
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21831A6632),Aged: 21 - R/o.H.No.: 14-2-555' ittalnagar,
Ra magundam,505209

33. Katam Ragini D/o Katam Mahendar Goud (Strrr ent Roll No.:

21832A62291,Aged: 21 - R/o.H.No.: 3-310a, Sr ;ailam Highway,

Mannanur, Amrabad, Nagar Kurnool, Telang r a, 5O9201

34. Bayya Maneesha D/o Bayya Gangaiah (Stud€:r I Roll No.:

21831A6208),Aged: 2lpallavi - R/o.H.No.: 1-1t yadaveily,

Nuthan kal, Suryapet

50422I

35. Bogam Revanth Kumar S/o Bogam Buchaiah (t;l rdent Roll No.:

- 22835A0504),Aged: 23 - R/o.H.No.: 27-6-tt9/,; 3/D/9,
Pragath inat hinar, NTPC Jyothinagar, Peddapa I 5OS215

36. Godugu Sandhya D/o Godugu Chandrashekha Student Roll

No..: 21831A0564),Aged: 22 - R/o.H.No.: 2-181 Nagar Kurnool,
Kalwakurthy, Marchala, Telangana, 509320.

37. Bandi Shanthi Priya D/o Bandi Laxman (Studer I Roll No.:

22835A0503),Aged:22 - R/o.H.No.: Plot no 75 5 ranthi Nagar

colony Kammaguda Turkayamjal RR dist Telan3 rna 501510

38. Dandlamudi Rashmitha D/o Dandlamudi Ram. [.ishna (Student

Roll No..: 21831A62l.3),Aged: 21- R/o.H.No.: 4.i 18, EWS Colony,

Ghatkesar, Medchal Malkaigiri, Telangana 501 l r1

39. Enagandula Poojitha D/o Venkata Swamy * (Str lent Roll No.:
22835A0506),Aged: 21 - R/o.H.No.: 5-1, Sundr r rgiri, Karimnagar,

505467

40. Kondaparthy Nadheera D/o Kondaparthy Narer lhar (Student

Roll No..: 21831A6640),Agea4{n7o.l-t.frto.: Ftrr o 30G, Lakshmi

Brundhavan appartments, khammam, Telangarr , SO7163

41. Madire Vijaya Lakshmi D/o Madire Veeraiah, (St .rdent Roll No.:
21831A05A3),AEed:22 - R/o.H.No.: 4-L2, Oglat rr, Vagulapur,
Vikarabad, Telangana, 501106

42. Aravind.M S/o M.Balu Nayak (Student Roll No..: 1183147203) -

,Aged:21 R/o.H.No.: 4-139, Natevelly(v), Koth,r ota(M),
Wanaparthy(D) 509104

43. Bandaru Pallavi D/o Bandaru Ravikumar (Studen. Roll No.:

1
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44.

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

21831A0518),Aged: v21 - R/o.H.No.: H.No : 4-11-

218,Cha itanyap uri Colony, Deva rakond a road, Nalgonda, 508001

Jakkula Devarani D/o Jakkula Bapu (Student Roll No.:

21831AO573),Aged: 21 - R/o.H.No.: 1-4SKathersala, Chennur,

Mancherial,Telangana, 504201

Chanchalla Manju D/o Ch. Srinivas (Student Roll No..:

2183 | AO427 l, Aged : 22- R/o. H. No. : 7-62/ 1, P r abhat N agar,

Chaitanyapuri, Hyderabad, Telangana, 500060

Shaik Zabiulta S/o Shaik Vali Basha * (Student Roll No..:

21831A5657) ,Aged:22 - R/o.H.No.: Plot no 15, Prem Nagar,

Champapet, Karmanghat, Rangareddy Distict Telangana 500079

Ch Jagadishwar S/o Chikkudu Sudhakar (Student Roll No..:

2183 1A0532),A ged : 22 - R/o. H. No. : 247 / L Eed albaui Am rabad

Nagarkurnool tela ngana 509201

Mohammed Asif 5/o Md Rahamath Pasha (student Roll No..:

21831A05C1),Aged: 22 - R/o.H.No.: H-no: 11-21-1335, N.T.R Nagar,

Saroor Nagar,Ranga Reddy District, 5OOO74

Somitri Ammanamanchi S/o A.Venkata Ramana Murthy (Student

Roll No..: 21831A6603),Aged:22 - R/o.H.No.: Flat No.lO1, 16-2-

75t/93/a, Jsmr's Vasavi Darshan Heights, Sai Ganga Colony,

Kalyan Nagar, New Malakpet, Hyderabad, Telangana-500059

Kairamkonda Bhoomika D/o Kairamkonda Govardhan (Student

Roll No..: 2183141219),Aged: 22 - R/o.H.No.: Sai Ganesh

Residency, Bharath Nagar, LB Nagar, Hyderabad,500074

Harika Appalabathula D/o A. Kasturi (Student Roll No..:

21831A6606),Aged: 21 - R/o.H.No.: Plot no.29, phase 1, LNR

Colony, Vyushakthi nagar, Nagaram, Medchal Malkajgiri, 500083

Manga Manasa D/o Manga NAged:sh (Student Roll No..:

2283540513),Aged:22 - R/o.H.No.: 3-131556, Road No-6, tharat
Nagar Nagar Hyderabad 500074

Thammisetty Amrutha D/o Thammisetty Srinivasa Rao

(Student Roll No..: 21831A6659),Aged: 22 - R/o.H.No.: p/983

Pylon Colony, Nagarjuna Sagar, Nalgonda, Telangana 508202.

Jallapally Sudha D/o Jallapally Srinivas Reddy (Student Roll

,,;r-*i'ffi
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No..: 22835AO509),Aged:22 - R/o.H.No': 2-79' rlomula,

Manchal, Ranga

Reddy, Telangana, 501508

55. Maripelli Akshaya D/o Maripelli Yakaiah (Stuct rt Roll No":

21831A05A9),Aged3J R/o.u.No.: 6-a9l rclaK'r rareddv gudem,

Deva rupPula, iangaon, 506302

55. Gande Lokesh S/o Gande venkanna (Student llr ll No":

2183146625),A gedi 22 - R/o.H.No.:4-8O,Near ( rampanchayath

Gud u r, Pala kurthi, Jangaon, 506252

57. Alampally Nikhil Kumar S/o Alampally Narayan r (Student Roll

No..: 21831A5602),Aged: 21 - R/o.H'No.: 1-81 anthan Gowrelly,

Yacharam mandal, Ranga Reddy District, Telar 5 ana 501509

58. Aerupula Harish S/o Aerupula Ramulu (Studertl Roll No":

21831A12O1),A gec; 22 ' R/o.H.No.: 3'26lCKht r apur, Gundlapally

Mandal, Na lgonda. Pincode (5O8258)

59. Thokala Sravan 5/o Thokala Kistaiah (Student F oll No. :

21:A3tA7 262),Aged: 23 - R/o. H. No. : 3-1 18, Aktr apa lli, Bellbmpalli,

Mancherial, Telangana 504251

60. Valugottu Pranav Kumar S/o Valugottu Srinivir: (Student Roll

No..: 21831A6660),Aged: 21 - R/o.H.No.: Hno:Z t-291/!, College

Road, mancherial, pin code:504 208

61. Avula Vijay S/o Avula yellaiah + (Student Roll IJ r..:

21831A0513),A ged:22 R/o.H.No': 3-1O7, Narsi rhapur, Kollapur,

Naga rkurn oo l-5091O5

62. Manchala Rishik S/o Manchala Srinivas (Stude 1 . Roll No..:

2183 1A6645 ),A ged: 22 - R/o. H. No. : 3-3-586 17 tt, Cha ndra

Nagar,Nizamabad, 5O3001

63. Kudupudi Sai Vadhan S/o K.V.Subba Rao (Stud€ rt Roll No..:

21..837A7237l ,Aged:22 - R/o.H.No.: 6-251/7,Va ri Nagar, Chinthal,

Jeedimetla, Hyderabad 500054

64. Madagoni Arun Kumar S/o Madagoni Venkates I (Student Roll

No..: 2183145544) ,Aged:22 - R/o.H.No.: 3-7-;l( 0/54, Press

Colony, Mansoorabad,L. B.Nagar, - 50OO68
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65.

66.

67.

68.

69.

70.

71

72.

73.

74.

I 1

6udla Hemanth S/o Gudla Narasimhulu (Student Roll No..:
21831A6525) ,Aged: 23 - R/o.H.No.: H NO 2-46 Rajapur mandal,
Thirumalapur villAged:, Mahabub nagar Telangana 509001
G Sreekar S/o G Balaswamy (Studenr Roll No..: 22835A66O4),Aged:
22, R/o.H.No.: Hno- 8-89, Kammareddypalli viltAged:, Telakapally
Mandal, Nagar Kurnool dist, 5093g5.
Mohammad Kamaluddin S/o Mohd.Johni (Student Roll No..:
21831A0588) ,Aged:24 - R/o.H.No.: 1-54, Gambhirpur villAged:,
Dubbak mandal, Siddipet District 502108
Choppadandi Vishnu Vardhan S/o Sattaiah (Student Roll No..:
22835A6602) Aged: 23 ,t'Rlo.H.No.: 4-62, Vill:. Kurmapally,(M)
Peddapalli, District: peddapalli, Telangana, 505187
Karre Mallesh S/o Karre Chandraiah (Student Roll No..:
2183145633), Aged: 23 - R/o.H.No.: 2-33, Kansanpally villAged:,
Andole Mandal, Sangareddy, dist, SOZZTO

Azra Fatima D/o MD. Abdul Jabbar Khan (Student Roll No..:
21831A0514), Aged:22 - R/o.H.No.: pLOT NO.54 and 55.
Vanasthalipuram dpp: SBI ATM, Main Road, Hayathnagar,
Rangareddy. Telangana : SO0070

Eodduri Lohitha D/o Bodduri Raju(LATE) (Student Roll No..:
21831A0526),4Eedl.22 - R/o.H.No.: 3-6-67L, Street No-10, Near
Cafe City, Himayathnagar, Hyderabad, 500029.
Mohammad Imran S/o Mohammad Akbarpasha (Student Roll
No..: 2183146237) ,Aged: 22- R/o.H.No.: L-2L/Z/D, pregnapur,
Gajwel Mandal, Siddipet District, Telangana, 502311
Sravya Garimalla D/o Garimalla Rambabu + (Student Roll No..:
21831A6219), Aged:21 - R/o.H.No.: Hno.67, Turkayamjal, Road
No2, Janachaitanya colony, 501510
Katta Bharath prakash, S/o Katta Balaraj,
Roll No.: 21831A0588, Aged: Z!, R/o. H. No. 3-t 4, Anajpur,
Abdullapurmet, Ranga Reddy District, Telangana- 501512

(All the Petitioners above from 1 -74 are students of Guru Nanak
lnstitution of Technology (GNtT), tbrahimpatnam, R.R.District)
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Petitioners

And

1. The state of Telangana_Rep by its chief li( cretaryTelangana Secreta rii

_ _Kha 
i rta ba d, d;Ji":"'rXloi? ""' 

se c' r t a ria t,

2. The State of Telangana
Rep by its principalsecretary,

Higher Education Department,
Secreta riat Road, Central, Secretariat,

- 
Khairtabad, Hyderabad _ SO0O04.

3. Telangana Counsel for Higher Education
Rep by its Chairman Hyderabad,
Opposite: Mahavir Hospital Masab tank,Hyderabad_500028.

4. The Vice Chancellor.
Jau/ahar Nehru Techn,

- _x, 
r."tp.uv;;;.,1::,:-icar university

o. Itre Guru Nanak Instit
Rep by its 

";;;;;,,,.',ions 
(GNrr)

n.s.saini ilil;;,"d Managing Direc: r
syae.au,a-s6;;;;:'""-' R'R District,

Respondents

{

\



...RESPONDENTS

Petition under Arricle 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ, order or Direction more particurarry one in

the nature of writ of Mandamus decraring the action of the Respondents No.5 in

withholding the Petitioners original certificates as i egal, unjust and violation of
principles of natural justice and restrain the institu tion/colleges from withholding
original certificate due to outstanding amounts for the Government or any
including unpaid fees and regulattons mentioned under Rule 2(F)(6) and Rule.4
issued by UGC notification vide file No.14-412012(cpp-i )in october 201Band cir.
No. JNTU H/DAAA"/Students/Fee Reimbursem enu2124, Daled 07lO3l2O24 an
violations issued by Respondent No.4 and AITCE Circular F.No1-
101/DPG/AlrcE/Regutations/2019 dated 29lo3t201g vide tetter dated 23-09-2019
and vioiation of Artcle.14,'19 and 21 of constitution of lndia ,consequen y direct
the Respondents to issue all the original certificates including Long Memo,study
Conducts ,Transfer Certificate of SSC, lntermediate. All Semesters l\,4emo,

Transfer certificate, study conduct, and Bonafide certificates along provisional

and consolidated lr)arks Memos of Engineering are holding with Respondent
N o.5.

IA NO: 1 OF 2025

' Petrtion under section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to
direct the Respondent No.5 to release forthwith the petitioners academic
certificates and other related documents including SSC, lntermediate, T.C. and
Bonafide certificates to enable the Petitioners to pursue higher studies and for
employment or other competitive examinations /
Counsel for the Petitioners: SRI Y. V. S S SIVA SARMI
Counsel for the Respondent No.l: GP FOR GENERAL ADMINISTRATION,Z
Counsel for the Respondent Nos.2 and 3: Gp FOR HIGHER EDUCATION
Counsel for the Respondent No.4: SRI MALIPEDD| SR|N|VAS REDDy, 

z
SC FOR JNTU /.

Counsel for the Respondent No.s: SRI SAI BABU
Counsel for the Respondent No.6:--
The Court made the following: ORDER ./



IN THE HIGH COURT FOR THE STATE OF TELq \GANA AT

HYDERABAD

THE HON'BLE MRS. JUSTICE SUREPALLI I ANDA

WRIT PETITION No.38463 OF 2O2:

DATED: 24,L2.2O25

Betwe e n

Sri P.Raj Varun and 73 others

Petitioners

And

The State oF Telangana

Rep by its Chief Secretary,

Telangana Secretariat Road,

Central Secretariat, Khairta bad,

HyderabaC-500004 and Others

., Responde nts

ORDER:

Heard Sri Y.V.S.S. Siva Sarma, learr ed counsel

appearing on behalf of the petitione I ;, learned

Government Pleader for General Administrati,r r appearing

on behalf of respondent No.1, learned iovernment

Pleader for Higher Education, appearing or behalf of

respondent Nos.2 and 3, Sri Malipeddi Srirr vas Reddy,
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SN, J

wP 18461 2025

learned Standing Counsel for JNTU appearing on behalf of

the respondent No.4 and Sri Sai Babu, learned counsel

appearing on behalf of the respondent No.5.

2. The petitioners aD roa ch edtheC urt seekino o raver

"...to issue an appropriate Writ, Order or
Direction more particularly one in the nature of Writ of
Mandamus declaring the action of the Respondents
No.5 in withholding the petitioners original Certificates
as illegal, unjust and violation of principles of natural
justice and restrain the institu tio n/Co lleges from
withholding original certiFicate due to outstanding
amounts For the Government or any including unpaid
fees and regulations mentioned under Rule 2(F)(6) and
Rule.4 issued by UGC notification vide file No.14_

4/2072(CPP-1) in Ocrober 2018 and Ctr. No.

JNTUH/DAAA/SIudents/Fee Reimbursement/2024,
Dated 07/03/2024 an violations issued by Respondent
No.4 and AITCE Circular F.No.1_

101/DPG/AITCE/Regutations/20t9 vide tetter dated
23.09.2019 and violation of Article. t4, Ig and 2L of
Constitution of India, Consequently direct the
Respondents to issue all the Original CertiFicates

including Long Memo, Study Conducts, Transfer
CertiFicate of SSC, Intermediate, all Semesters Memo,

Transfer Certificate, Study Conduct, and Bonafide
Certificates along Provisional and Consolidated Marks

f
(

as under:

;;-':i
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Memos of Engineering are holding with l lspondent

No.5 and pas:;".

The raqe of f h r'raf toners I h as Der thet n t

n tc m aAo hrr t lo ners in iha rffidavit filedh f

bv the Detitioners in sUODOrt of the Dresent '^ rit Detition is

as u nder:

i) The Petitioners had studied in Respondent !o. 5 College-

the Guru Nanak Institutions (GNI ), H.S.Saini

Ibrahimpatnam, R.R. District pursuing Engineer ng under the

Government Fee Reimbursement Scheme.

ii) Upon completion of courses, the petitione -s approached

the college for collection of Original Certificates ncluding Long

Memo, Study Conducts, Transfer Certifi(. e of SSC,

Intermediate, all Semesters Memo, Transfer Cr: t ficate, Study

Conduct, and Bonafide Certificates along with Irovisional and

Consolidated Marks lvlemos oF Engineerrng. lowever, the

authorities of Respondent No. 5 college refusec lo release the

certificates on the ground that the Government o' felangana had

not yet released the pending Fee reimbursement ii lounts.

iii) The respondent No.s-College is demanding .lll payment of

fees from students, contrary to AICTE regulationi and directions
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issued by the Telangana State Council of Higher Education,

which clearly prohibit withholding of certificates. Aggrieved by

the action of the respondents, the petitioners filed the present

writ petition.

4 PERUSED THE RECORD

(A) The letter vide Lr.No.O508/TGCHE/

Refund of Orioinals/2O24. dated O5.08.2024 issued bv

T o ncil of Hi her E H

r Re istrars of OU T P

JNTU. JNAFAU & TMVV is extracted hereunder:

" Sir,

Sub:- TGCHE Withholding of Original Certificates of the
Students - Instructions to the U n iversities/Colleg es- Regarding.

Ref : - This office Lr. No. TGCHE/Fee Reimbursement
/2024, dt.23.O2.2024

While referring to the subject and reference cited that in
continuation of earlier letter, it has come to the notice of the
Government that certain private colleoes are withholding
the original certificates of students on the pretext of not
receivinq fee reimbursement from the Government.

Withholding of original certificates will have
significant implications for the students, especially when
they need to present these documents to join for higher
education, applying or joining for jobs and other
pu rposes.

Further, in terms of UGC (Grievance Redressal of
students) Regulations 2018, the colleges are barred from
withholding or refusing to return any document in the
form of certificates of degree, diploma or any other award

/
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or other document deposited with it by a s;l udents for the
purposes of seeking admission in such insti'ution.

Therefore, I am by direction request the
Universities to address/ instruct to all a"f liated Private
colleges under its jurisdiction not to insi t payment of
Tuition Fee from the students who are e igible for fee
reimbursement and not to deny iss ring original
certificates on the pretext of not eceiving fee
reimbursement from the Government. It is not a healthy
practice. Such colleges may be blackliste,J and shall not
be considered for free reimbursement, \{ lich will also
affects affiliation of such colleges.

The Colleges shall be directed to follow t r r instructions of
the Government scrupulously and failure in tl- i regard will be
viewed seriously and stringent action will be 'ritiated against
such colleges, "

(B) UGC quidelines, dated 23.O4.2OO7, I particulaLI

Daraqraoh No. 2 reads as under:

"2. The Commission is of the vie
Institutions/U n iversities, by way of retaining :l

original, force retention of admitted students \

opportunities for the candidates from exercising
joining other institutions of their choice. Howe r
be permissible for institutions and Universities
School/Institution. Leavino Certificate. ma!
certificate and other documents in oriqinal,:

v that the
e certiflcate in
'hich Iimits the
rthe r options of
)r, it would not
to retain the
( sheet, caste

5. A Division Bench of this Court vide ij s iudoment,

dated 24.O1.2O2O in W.P.No.21137 ot 20L9 dealinq with

withholdinq of oriqinal academic qualificatio r certificates

of the students observed at paraqraph Nos. l:9 and 3O as

unde r: -
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"29. We are not expressing any opinion on the right of
the 3rd respondent-College to recover amounts towards the
entire course fee or the bond amount of Rs.3 Iakhs From the
petitioner / her parent, bu twe hold that withho Idinq er

n mt c
imoermiss ible in law,

30. Therefore, the Wrif petition is allowed; the action of
the 3rd respondent-College in not returning the original
academic qualification certificates of the petitioner who had
discontinued study of M.B.B.S. I year course in the said
college, is declared as illegal, arbitrary and violative of Article
14 and 300-A of the Constitution of India; para no.7(iii) of
G.O.MS.No.114, Health, Medical and Family Welfare (C.1)
Department, dt.05.O7.2otj is declared to be ultra vires the
powers of the State Government under the Telangana
Educational Institutions (Regulation of Admissions and
Prohibition of Capitation Fee) Act, 1983 (Act 5 of 1983); and
the 3rd respondent is forthwith directed to return the original
academic qualification certificates of the petitioner to her. No
costs. "

Div n en V cl hT rv

wit oldan th orrqinal acade lco ua l afica tion

th tud srsi erm ibt w

6. The Hioh Cou of ad ras ln .Palan samv Vs.

e n Vi ika a rt n h n

th

don17 2 re

h

inM T 2

of I n WP 2

1
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held that certificates of students could not bC held back bv

ed ucationa I institutions citino finan cial dues

7. In the iudoment of the Hioh Courl of Madras,

Technical Education, Anna Universitv a r J others in
WPrMD) No.14394 of 2OL2 ec ided o L8.t2.20L2d

reoorted in MANU/TN 2168 t20L2 it is observed as

u nder:

"I would not venture to get into that (

namely, whether the College is entitled to
balance of fees or not. The main grievance of tr
is about the certificates of her daught
certificates are not like fixed deoosit

)ntroversy,
:cllect the
r pe tition er
r. Those
eceipt on
of section

I

rer h ch- hanks clairn a.rprlFFa r ti ntn term
L7l of the Contract Act. Therefore, the ! ertificates
cannot be reta ed v rate Hence" this writtn a ta n
natifion il ctl tl ,-f;7i.r + t hr il ondent to<a .rw h
return all the original Certificates deoos I -'d bv the
Detitione r forthwith."

8. In the iudsmelnt of the Hiqh eourt of De !.1 ri in Court on

its own Motion Vs. Directorate of Education & Ors. in U/P

(C) 6658 of 2019 & CM APPL.3O816.O ol_ 2019. dated

L1.O7.2079, it was held as under:-

"8. There are methods of recovering the outstar ling school
fees with the school. Even a suit could hav(L
bv ResDondent No 2 uoon the oaren I

been filed
; of the

students, which has not been done so far. t o such suit
has been instituted by Respondent School for ! e recovery
of outstanding fees.

Madurai Bench in S,Muthukamatchi vs. Tl1 : Director of

1
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9. In view of these fact , this Court is of the
nt n I Leavin

cannotb withheld b the resoondents

9. In S.Mu hukamatchi vs. The Director of Techoieal

Ed ucatron Anna Universitv in W.P. MD NO.14394 of)

dat d1 .12.2 adras Hi

a ur iB n ricall held h

student is her/his orooertv. Colleqe cannot detain the said

certificates at anv rate. Even if the colleoe has anv

monetarv claim. the reiection of the said certificates is not

he me ho whi h aim can be nf r .Th r

no lien on the certificates of the students.

10. The Madras High Court in R.Pradeep Raj v.

Commissioner, the Directorate of Technica! Education

reported in 2019 SCC Online Mad.9385, and this Court in

Kaluri Shiva Sai Teja vs. The State of Telangana in

W.P.No.293O ot 2022, dated 24.06.2022 and D.Vaishnavi

vs. State of Telangana, represented by its Prinicipal

Secretary Health Medical and Family Welfare, Hydeabad in

W.P.No.21137 ot 2O19, dated 24.O1.2O2O and also the

High Court of Andhra Pradesh at Amaravati in Andhra

Pradesh Private Unaided Schools Management Association

l

i
I
l

i
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v. The State of Andhra Pradesh in W.P.No.9ri16 of 2O2Lt

dated 27.LO.2OZl directed the college concerned

authorities to return the certificates and gran t rd liberty to

the college to claim fee by availing legal remedies in

similar circumstances.

11. Based on the Division Bench Judgment c f this Court

dated 24.01.2020 passed in W.P.No.21t37 o 2019, this

Court had allowed W.P.No.34185 of 2023 v r e its order

dated 03.05.2024 granting identical relief as granted ln

W.P.No.21137 ot 2OL9.

DISCUSSION AND CONCLUSION:

L2, Learned counsel appearinq on be r rlf of the

oetitio ners contends that the sub ect issue ir- lhe oresent

writ petition is souare!v covered bv the or ler of this

Court, dated O8.10.2O25 passed in W.P.No.259 52 of 2O25

the learned counsel apoearino on behalf of thr: resoo nde nt

Nos.1 to 4 do not dispute the said submission r rade bv the

learned counse! aooearino on behalf of the oe't tioners.

13. Learned counsel appearing for respo rdent No.5

submits that, upon due verification and after ; scertaining

whether the petitioners' documents are in th,: possession
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of respondent No.5-institute, the same will be returned to

the petitioners.

L4. This Court opines that the 5th respondent cannot withhold

the petitioners' original certificates such as Long Memo, Study

Conducts of SSC, Intermediale, all Semesters Memo, Transfer

CertiFicate, Study Conduct, and Bonafide Certificates along with

Provisional and Consolidated Marks Memos of Engineering, under

any pretext. There is no lien on the certificate oF the students

since the certificate of the student is his/her property. This Court

opines that the right of students to obtain their Certificates after

completion of petitioners' courses cannot be denied by the

concerned authorities merely because the tuition fee is due and

o.n the ground that the Government of Telangana had not yet

released the pending fee reimbursement amounts. This Court

opines that if any amount is due from the petitioners towards

such fees, the proper course available to the respondents is to

initiate appropriate proceedings against the concerned for

recovery before the competent Court and coercive tactics cannot

be adopted by the 5th respondent to make the petitioners pay

the tuition fee for return of their own documents. This Court

opines that there is no justification on the part of the 5th
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respondent in withholding the Transfer Certit:ates of the

petitioners for non-payment oF tuition fee.

15. A bare perusal of the speciFic ins rL_ctions vide

Lr.No.050B/TGCHE/Refund of Originats/2024 darc I 05.08.2024

issued by the Secretary, Telangana Council of Hicl er Education,

Hyderabad addressed to all the Registrars I Universities

(referred to and extracted above) clearly indicat(r that specific

instructions had been issued by the Government nstructing all

the affiliated Private corleges within its jurisdictrr,r not to insist

on payment of tuition fee by the students who are ligible for the

fee reimbursement from the State Government. t Jrther as per

the guidelines of UGC, colleges cannot withholrJ or refuse to

return any document such as of certificates of d I lree, diploma

or any other award or other document deposi,-r d with it by

students. Therefore duly taking into consideration : re view of the

various High Courts on the subject issue in variol s Judgments,

referred to and extracted above, this Courl opines that

petitioners are entitled for grant of relief as pray _.d for in the

prese nt writ petition.

16. Ta no in to con iderat ion
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(a) The aforesaid facts and circumstances of the

case,

(b) The observations on the subject issue

pertaining to withholding of original certificates of the

students, by the Authorities concerned in the Judgments

of the various High Courts (referred to and extracted

above),

(c) The order of this Court dated 08.1O.2025

passed in W.P.No.25952 of 2O2S (referred to and

extracted above),

(d) The UGC auidelines, dated 23.O4.2OO7 in

particular, paragraph No.2 (referred to and extracted

above),

(e) The specific instructions vide Lr.No.O5O8/

TGCHE/Refund of Originals/2O24 dated 05.08.2024 issued

by the Secretary, Telangana Council of Higher Education,

Hyderabad addressed to all the Registrars of Universities

(referred to and extracted above),

(f) The discussion and conclusion as arrived at

paragraph Nos.12 to 15 of the said order,

The Writ Petition is allowed as Drave for. The 5th

to issue the oriresDondent is directed inal academic

r
(
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certificates of t etitioners i e., Lonq I iemo, Studvhe

Conducts of SSC. I nte rmed iate, all Seme ;ters Memo,

Transfer Cert ificate Studv Conduct. ar d Bonafide

Certificates alonq with Provis ional and Conscl dated Marks

Memos of Enqineerin q to the Detitioners h e .ein bv dulv

soecific instructions issued bv the Secreta rr Telanqanal

Counc il of Hiqher Education. Hvderabad. vidr Lr.No.0508

TGCHE/ Refund of Ori analsl2024 dated 05.O 24 to allt

the R qistrars of the Universit ies inclur the 4thi

resDondent U n iversttv herei n (referred to a

above) and also the UGC quidelines. date tr 23.O4.2OO7

(referred to and extracted above) within a 12 :riod of one

(O1) w ek from the d te of receiot ofacoovr,f this order.

Howev r, there shall be no order as to costs.

The miscellaneous applications, if any pendir 3, shall stand

closed
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